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[Shrimati Sharda Mukherjee]

time, it is under consideration and so on
and so forth ?

MR. SPEAKER: There is enough time,

12.26 hrs.
PAPERS LAID ON THE TABLE

REPORT OF INQUIRY INTO FATAL AcCCI-
DENT AT RAIGUDDA AMB AND BATACHO
BAND AND ANNUAL REPORT OF CENT-
RAL COAL MINES RESCUE STATIONS
COMMITTEE, DHANBAD

W, AWMT A gAAT® HHwa A
wa wR (st wrEa woaE) c &
grifaq FI-q H fady 7347 3 & T
qAMITF 9T @A § ¢

(1) 21 =g, 1969 1 VAT T
i D @ (7)) @tz FaAT @,
dgz, A maw gazAr & aiv wfa3zq L

wx uafa 1+ (Placed in Library. See
No. LT—2118/69.]

(2) ¥ Fg@r @\ T g
gfefy, wwarz, & av 1968-69 & arfu®
wfqaaa ay vg wfa \ [Placed inLibrary.
See No. LT2119/69].-

BIHAR SUGARCANE (REGULATION OF
SUPPLY AND PURCHASE, ACT

THE DEPUTY MINISTR IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVLLOPMENT AND
CO-OPERATION (SHRI D ERING) : On
behalf of Shri Annasahib Shind:, 1 beg to
lay on the Tablea copv of the Bihar
Sugarcane  (Rcgulaton of Supply and
Purchase) Act, 1969 (Hindi and English
versions) (President’s Act No. 8 of 1969)
published in Gazette of India dated the
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31st August 1969, under sub-sectlon (3) of
section 3 of the Bihar State Legislature
(Dclegation of Powers) Act, 1969. [Placed
ir. Library. See No. LT-2120/69.]

12.27 hrs

STATEMENT OG BIRLA COTTON
MILLS STRIKE

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : According to
the information furnished by the Delhi
Administration, the workers of Birla Cotton
Spinning and Weaving Mills Dcihi, are on
strikc from the 26th October, 1969, The
management fs reported to have offered 49
bonus in terms of the Payment of Bonus
Act, 1965, The wcrkers are,
demanding higher bonus,
in the State sphere,  The Delhi Administra-
tion invited the representatives of the
management and the workers to bring about
an amicable, settlement. These discussions,
however, did not succeed. A suggestion was
madc for refercnce of the dispute to arbitra-
tion.This was not acceptable to the workers.
In the circumstances, the Delhi Administra-
tion have referred the dispute to the
Additional Industrial Tribunal, on the Sth
November, 1969 for adjudicaticn.  They
have  simultaneously issued an order
prohibiting the stiike. The strike, however,
continues.  The textile workers in other
mills cxpressed their sympathy with the
striking workers of the Birla Cotton
Spinning and Weaving Mills by going on a

day’s token strike on the 20th November,
1969.

howcver,
The matter falis

2. The dispute has already been
referred to adjucication; cven so, it is open
to the partics to come to an agrecment
after further mutual discussions. The good
offices of the Delhi  Administration and the
Labour Ministry would continue to be
available for the purpose. Government
expect that the parties would resume
negotiations with a view to early scttlement
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of the dispute in the interests alike of good

industrial  relations and  uninterrupted
production,
I would like to add that on the

fnstruction of the hon. Food and Labour
Minister, the Deputy Labour Commissioner
carried on negotiations on 22nd, the 24th and
the 25th instant. On the 26th, our Chief
Labour Commissioner called them. There
are certain proposals being discussed. We
hope that there will be some amicablc
settlement.

SHRI S. M. BANERJEE rose—

MR. SPEAKER : There will be no

discussion on thc statcment.

SHRI M.L. SONDHI (New Delhi) :
Let him go to Tees January Marg. Lot him
sec the people there sitting out in the cold.

SHRI BHAGWAT JHA AZAD: 1
would request him to go to the Dclhi
Administration because it is thcy who have
prohibited the strike.

SHRI M.L. SONDHI: In Ncw
Delhi, the Prime Minister has set the style
for public mcetings. Why docs he not

follow it ? I will go with him,

SHRI BHAGWAT JHA AZAD: 1
do not want his company.

SHRI M.L. SONDHI : They arc suff-
ring in the cold. Nobody cares for them.
They have been uttering stogans. Shri Birla
is Sleeping the sleep of pcace based on the
exploitation of miilions. The Minister here
used to be a radical. He was one of the
most prominent radicals. when hc was not
on those Benches,

SHRI BHAGWAT JHA AZAD:i Hec
should ask the Delhi Administration who
had prohibited the strike. Let him convince
his friends. Iam convinced already.

SHRI M. L. SONDHI : At least
them a visit ; and see their condition.

pay

Shri BHAGWAT JHA AZAD 11 have
alrcady done ft—he is late in advising.
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= waeE™ g (fredt |/eY)
#4 AgEw @ AT qifeat FY g WY
9T ® hEST FIN 7 Ag I AT
Hfad kA wifeat &1 dger w
Afsr 1w TR AT AT EHY ?

MR. SPEAKER 1 I ask him to sit
down and not to get up without my
permission. After all, he should take
notice of the Chair also.

SHRI S. M. BANERIJEE (Kanpur) :
While I appreciate the efforts being
made by the Declhi Aministration and
the Ceatral Government's labour
machinery, in this particular case unfor-
tunately the employer is Mr. Birla. So, I
would request the Hon. Minister if he or
Mr. Jagjivan Ram or anybody who is free,
could possibly convene a tripartite meecting
of the employees’ representatives the Delhi
Administration’s  representives and the
representatives of the Central Government,
so that proper pressure may be used on Mr,
Birla to have negotiations, because 1 know
they are trying o sabotage negotiations and
ultimately declare this right as illegal and
victimise some  workers, I want an
assurance, as Minister gave in the case of
Jamshedpur, that he will kindly depute a
particular, preferably the Chief Labour
Comumissioner of the Centre and al!so take
an assurance from the Delhi Administration
that nobody will be victimised. 1 only want
to draw his attention to that.

o) ®ISS T : qZ AU TIEI ,
4 Fifezguedt §1 w9 7 aft Fgr a1
f& oY 771 & wrafrag aqeq § 3T N
arg 1 w19 fzar gar

g aar fy @ dtx ww, Qewre
agr gAaiy WA (st Wit wm) ;&
#1q F1 A/ FAT T AT

MR. SPEAKER : I have sccn the rule,
There cannot be any discussion on the
statement. I wondr how you got a chance.
1 am very sorry for that. There can be no

discussion.
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SHRI KANWAR LAL GUPTA : You
allowed Mr. Banerjee.

MR. SPEAKER : If I allowed him,
the Ministsr may or may not reply.

MR. JAGJIWAN RAM 1 I am going
to repeat what the Minister has already
said. When I came to know of this and
when the procession of the workers of the
Mill came to demonstrate, I asked my

Chief Labour Commissioner and other
officers to take up the matter with the
Delhi  Administration  because it is
being  dealt with by the Labour

Commissioner of the Dclhi Administration
within whose jurisdiction this dispute lies.
I would not like to encroach on the
Jjurlsdiction of any Statc Government. It
can be donc only in consultation with the
Statc Government,

SHRI RANGA (Srikakulam) :
State Government is under your control.,

The

SHRI JAGJIWAN RAM : Not for all
purposes. I am very conscious of that and
that is why I sent my officers to take up
the question with the employers and the
employees along with the Labour Relations
Officer of the Declhi  Administration ;
negotiations arc belng carried on, and 1t is
expacted that some solution will be found.

Nl FAE@ AR F e |
oF g7 qEANT 7N " # foar ar
R I wrgar Fr @ 5 oF A
afus gt Tar $0= 6,000 qIFT FIATS
g1 FaT ag § fF S gat A w®
g1 SAaF @A ¥ fo arer WA ¥
fgg A9 F maar g & ag Awen
feeoll smrga &1 & AT WA mPRT A
ag atq Y fwfagz wzar § fs ag ==
afi@arfrag 30 F A9 d @ T
3fea 37 N Mat-are  argIq Yefafq-
g1 % fas gedt &, s & fas
Al AR Aifaa & o faw qaat 3
o fol ag 519 1z wfeda & g3 53
faeet wareT Wk QA @d qfzar oF
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(Amds) Bill
fea ds FTAABT S ®TF 1 &K =gar

g f5 oz xaide fas wifesi ¥ as<
foar @iz fr @t faa fas q9ge geaw
9% § 97 # fafsemrgs agf fvar srim

it Soaitas ww & fer g Fgw
f& ag amar feeet Uefafred aa #1 8,
Jar 3 #31, 5@ a@ F AwA &
FT qIETF AGAU H [T anfedT
TEAATS T FY FET aF 1@ &, g av
FUIT At A &1 WA Afawrd
ferelt vsfafrer & awax AT fas
FT AT FI |

ot @ | qAAt ;. qR gy g fwar
sraar aY faedt Ysfafred g9 g fager
T e 8T IASA |

&Y srsfas VA ¢ ATAT AT @AY R
f& nrAwT IeEY go g Syar .

12.35 hrs.

MOTOR VEHICLES (AMEND
MENT) BILL—con/d.

Clause 2—contd.

MR. SPEAKER : We were on clause 2
yesterday., Two amendments were moved
by Shri Lobo Prabhu and one was put to
vote and lost.

SHRI LOBO PRABHU (Udipi): The
other amendment relates to  specification of
tourist buses. It is a simple amendment in
which I propose that the Centeral Govern-
mcnt, and not the State Governm:nt, should
lay down the specifications. The reason -
is simple : tourist buses are nct ¢ nfined
to one State ; by their very natuie they go
from Statc to State and many cover the
entire country, Therefore, when you are
laying down specifications, they may be
lincensed in one State but-may find thcme-
selves in difficulties in anoiher State if



